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O R D E R 
 

27.01.2020  Mr. Bipul Ganda learned Advocate for the Appellant and Mr. 

Shri Vivek Sibal, learned Advocate for the Respondent-Corporate Debtor are 

present. Learned Counsel for the Appellant- Financial Creditor submits that he 

has instructions to withdraw the Appeal but only with a request that the cost 

imposed by the Adjudicating Authority may be set aside. Learned Counsel for 

the Respondent does not object to the withdrawal or setting aside of the cost.  

 For the above reasons, we set aside the cost of Rs. 1 lakh imposed by the 

Adjudicating Authority (National Company Law Tribunal, Bench-III, New Delhi) 

in IB-155/(ND)/2019 vide impugned order dated 05.9.2019. Otherwise, the 

Appeal stands withdrawn unconditionally without reserving the right to 

challenge the same very Impugned Order.  
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